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14.6 94 	Learned counsel Mr P.K.Tiwari submi- 

:s:to adjourn consideration of admission. 

Mr A.K.Chbudhury could not come due to 

personal difficulties. 

Adjourned. 

List on 22.6.1994 for consideration 

of admission. 
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122.6.94' 	 Learned counsel Mr B.K,Sharma for 

the appliOant is present.Addl.C.G.S.0 Mr A.K. 

' Ghoudhury could not come due to personal 

difficulty and, Mr 3.A1i prays for adjournment 

on 	his behalf. 	• 

Adjourned. 

List on 4.7.1994 for consideration 

: of admission. 
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'5.7.94' 	Learned counsel fir B.K. 5harma 

i mves this application under Section 19 

of the Administrative Iribunals Act, 

1985 on behalf of the applicant, 

S:hj L.C. Bhattacharjee praying for 

direction on the respondents. to promote 

the applicant pursuant to the policy 

decision issued under DOT No.27.4/87- 

' .TE...ii(1) dated 16.10.1990 (Annexure-1).'. 

Perused statement of grievances and 

reliefs sought for in this application. 

• , flr Sharrna submits that this case is 

covered by the decision dated 306.10992 
of Ernakulam Bench in O.A.No.986/91 and 

judgment dated 17,9.1993 of Cuwahati 
1 Bench in.O.A.No.154/92. 

Heard learned counsel fir B.K. 

Sharma for the applicant and also heard 

learned Addi. C,G .S.C. fir A.K,, Choudhury 

V. 	 on behalf of the respondents. this ÔaSe 

, 	is admitted and taken up for disposal. 

The applicant is serving as 

Telegraph Naster at Jorhat Central 

Telegraph Office and has completed 

twentysix years ol' service in July.i'92. 

He claims promotion to the next higher 

grade on the basis of the pollc' of the 

Biennial Cadre Review Scheme dated 16,10,9 

from the date he completed twentysix years 

of service. His juniors were promoted and 

: 	some of them were given retrospective 

benpfit from the date they have completed 

twentysix years of service, vide order 

' 	N0 0TTES-1/12/BCR/92-93 dated 5.2.1993. 
The applicant was not promoted, He has 

submitted representation dated'25.2.1993 

(Annexure-IV) claiming promotion under th 

said scheme. He was informed vide letter 

- No.E-10/OP/93-94 dated 27.5.1993 

(Anneure-V) that his promotion was iot 
V .  
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considered due to peridency of vigilence 

• 	 . case against him. 

r B.K. Sharma submits that 

, 	 pendency of vigilence case was no bar 
• 	.. 

. 	 for his prootion Under the Biennial. 
: 	 Cadre Fevjèw Scheme and refers to the 

above decisions of the Ernakulam Bench 

and Guwahati Bench in support of his 

submissions. It was held in those 
decisions that 8CR pertains to the 

demand of Staff Uniqn for granting... one 

time bound promotion on completion of 
tuentysix years of SerViCe In the basic 
cadre. This policy decision/scheme is 
uniformly applicable to concerned 

employees who are qualified for  
promotion on completion of twentysix 

years of service. It does not prescribe 

any bar to grant promotion under the 
scheme on account of pendency of 

discip1inry proceeding. We have relied 
on those decisions for dOciding this 
case. We hold that pendency of' vii1ence 
case in respect of the applicant wasnot 
a bar for his promotion in February 1993 
when his juniors were promoted to higher 

Grade with effect from the date on which 

he compltedtwentysix years of service. 

He had completed twentysix years. or 

service in July 1992. 

This.application  is allowed. The 
applicant is entitled to promotion to 
higher grade in terms of Biennial Cadre 
Review r'lo.27.4/87—TEII(1) 	dated 
16.10.1990 with effect from the date he 
completed twentysix years of servIce, 
i.e. from July 1992 and with all 
consequential benefits. 	 - 
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• -. :. : 	 V 	 V 	
The respondents are directed to 

'promote the applicant pursuant to tVh 

V 	 1 BCR Scheme No.27.4/B7.TEII(1) dated 

V 	
VV V 
	 • 	

:16.1001993 within thirty days from the 

V 	

V 	

: 	

V • 	 V ,date of receipt ofcopy of this order. 

• 	 V 	 V 	 • VVV • V 	 Inform all concerned. 	
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